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2 fagr 7Ieie (sramamuD), 27 fTaw=T 2024

The 27" December 2024

No.- P.A.-1/V.M.(Session)-01-01/2024-1134—The Following order of the
Governor of Bihar dated -23.12.2024 is hereby published for general information :-
“In exercise of the powers under Sub Clause (a) of Clause (2) of
Article 174 of the Constitution of India, I, Rajendra Vishwanath Arlekar,
Governor of Bihar, hereby prorogue the Bihar Legislative Assembly after
completion of the business of the house on 29" November, 2024.

Patna, RAJENDRA VISHWANATH ARLEKAR,
Dated -23.12.2024 Governor of Bihar.”
NAVIN,

Additional Secy. to Govt.
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